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Gazette daied the Bt Dec-
ember, 1966, making certain
amendments {o the Anda-
msn and Nicobar Islands
Motor Vehicles Rules, 1689.

(c) Notification No, 166/68/F.

No. 68-281/66-Pub. publish-
ed in Andaman and Nicobar
Gazette dated the 27th Deec-
ember, 1966, making certain
amendments to the Anda-
man and Nicobar Islands
Motor Vehicleg Rules, 1839.
[Placed in Library. See
No, LT-186/67.]

(2) | beg to lay on the Table—

(a) Annual

(b) Annual

(i) A copy of the following papers

under sub-section (2) of sec-
tion 103 vf the Major Port
Trusts Act, 1083:—

Accounts of the
Visakhapatnam Port Trust
for the year 1964-85 and the
Andit Report  thereon.
[Placed in Library. See No.
LT-451/67].

Accounts of the
Mormugag Port Trust for
the year 1964-65 and the
Audit Report thereon.
{Placed in Library. See No.
LT-452/67.)

(i) A copy of the Annual Report

of the Centra] Road Transport
Corporation Limited New
Delhi, for the year 1985-88,

(1) of section 8IGA
of the Companles Act, 1906
[Ploced i Library, See No.
LT-458/67.)

(iii) A copy each of the following
Notifications

under sub-gection
(3) of section 122 of the Major

‘Port Trusts Act, 1908: —

MAY 20, 187

Amendment HRules, 1968,
published in Notification No.
G.SR. 1977 In Guzette of
India dated the 24th Decem-
ber, 1086. [Placed in Lib-
rary. See No. LT-454/687.]

(b) The Major Port Trusts
(Payment of Fees and Al-
lowanceg to Trustees)
Amendment Rules, 1966,
published jn Notification No.
GSR 2027 in Gazette of
India dated the 31st Decem-
ber. 1966, [Placed in Lib-
rary. See No. LT-455/67.]

Bgrnoaws Scmrr or Lasourn MmnisTer's:
TALK

The Depaly Minister in the Minis-
try of Informatiom ang

(Shrimatl Nandinl Satpathy): Sir, on
behalf of Shri K K. Shah, I beg to
lay on the Table a copy of the
Bengali Script of the Labour Minister
of West Bengal, Bhri Bubodh Banerif's
proposed talk on the All India Radio
on the 1st May, 1967 along with its
English translation. [Placed in Lib-
rary. Seg No. LT-438/87.)

Shri 5. M, Banerjeo; (Kanpur): Sir,
Shrimati Nandiné Satpathy has leid &
of the Bengali script of the
Labour Minister of West Bengal, Shri
Subodh Banerji’s proposed talk on the
All Indis Radio on the 1st May, 1967
translation.
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‘Mir. Bpeaker: You want them to lay
Shri Nande's speech also?

dwghod: gwgR § o
fran war W |

Shri . M. Banerjee: In this parti-
culay case, because Shri Subodh
Banerji hagy mentioned the name of
some party in hiy proposed speech, it
was disallowed by the Station Direc-
tor. We wanted to know under what
rule it was done. At the same time,
we wanted to know under what rule
Mr. Nanda, when he was the Home
Minister, was aliowed to make his
speech in which there wag a similar
remark to g particular political party,
the Left Communist Party, on the All
India Radio. Both these statements
should have beep laid on the Table of
the House so that we could have
judged whether Mr. Nanda was correct
or Mr, Subodh Banerji wag correct,

Bhrimati Nandini Satpathy: About
the ecode angd Mr. Nanda's speech on
the All India Radio, the hon. Minister
said that he would look into those'

he said that it would be laid on the
Table. About other things, he said
that he would look into them.

Shri C. K. Bhattacharyys (Raiganj):
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Mr. Bpeaker: They will look into
the legal aspect og it.

NomiricatioNs UNDER AIRCRAFT ACT

Tae Minister of Tourimm ang Civil
Aviation (Dr. Karan Singh): I beg to
lay on the Table 5 each of the
following Notifications under section
14-A of the Aircraft Act, 1934, to-
geither with Explanatory Note:—

(1) The Aircraft (Amendment)
Rules, 1967, published in Noti-
fication No. G.SR. 484 in
Gazette of India dated the
8th April, 1967,

(2) The Aircraft (8econd Amend-
ment) Rules, 1967, published
in Notification No. G.S.R. 511
in Gazette of India dated the
15th April, 18867,

(3) The Aircraft (Third Amend-
ment) Rules, 1967, published
in Notification No. G.S.R. 548
in Gazette of India dated the
22nd 1867, ([Placed in.
Library, See No. LT-457/67.]

Nortrication unpem Rice-Mnimve
InvusTRY (REGULATIONS) AC)

The Minister of State in the Minis-

try of Food, Communily
Development and (Sarl
Annasahib Shinde): (1) [ beg 1o re-
lay on the Table a copy of the Rice-
Milling Industry (Regulation and

Licensing) Amendment Rules, 1987,
published in Notification No. G.S.R.
167 in Gazette of India dated the 1lth-
February, 1867, under sub-section (4)
of section 22 of the Rice-Milling In-
dustry (Regulation) Act, 1058, [Plac-
ed in Library. See No. LT-128/87.)

(2) 1 beg to lay op tha Table—

(i) A copy of the Rice-Miling



